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PryusH THAKKAR

B.L.SL.L.M.
ADVOCATE HIGH COURT

Flat No. 5, Ground Floor, R.k. Palace, Dr. Nemade Cross Road, Old Dombivali, Dombivali (west), Dist: Thane 421202

Cell : 90048 10413 E-mail : advocatepthakkar@gmail.com

7D ALO - /9—7/0/.;20/7

Date : 18.01.2017
To,

The CPIO,
O/o Customs , Excise and Service Tax Appellate Tribunal,
West Block-2, R.K.Puram, New Delhi-110 066.

Dear sir,

Sub:Information under RTI Act, 2005 in the matter of Final order Nos. C/420-
427/2011(PB), dated 27.9.2011 in Appeal Nos. C/435-442/2009 in case of
Commissioner of Cus, (Export), Mew Delhi Vs SICPA india Ltd passed
CESTAT, , Principal Bench, New Delhi and reported in 2012(279) E.L.T. 113
(Tri. — Del).

I refer to the subject final crder passed by Hon’ble CESTAT, Principal Bench, New Delhi
reported in 2012(279) E.L.T. 113 (Tri. — Del). A copy of this order is enclosed herewith for
your ready reference.

in view of above order, It is requested your esteemed office to kindly grant me permission to
examine/inspect the file and take photocopies of relevant documents in connection with the
said order and file.

Name of applicant :  Mr Piyush Thakkar

Address of applicant: Flat No. 5, Ground Floor, R.K.Palace,
DR. Nemade Cross Road,
Domoivali (West), Dist: Thana -421 202.

Encl :i) Postal order No. 21F 162270 for Rs. 10/- as application/ information charges.
i) Copy of Final order Nos. C/420- 427/2011(PB), dated 27.9.2011 in Appeal Nos.
C/435-442/2008 reported in 2012(279) E.L.T. 113 (Tri. — Del)

Thanking you,

Yours faithfully,

(e
/
Piyush Thakkar

Advocate High Court
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